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i  (In O.A. No.2690 of 1997 &
!  n.A. No. 2697 of 1997 fl.A.
'  No.2275 of 1998}

1« Shri Y.C.Bhatnagar,
Pollution Laval Test Inspector,
Transport Dte, Govt. of Delhi,
5/9- Under Hill Road, Dalhi-54

2, Shri Rajendar Prashad,
Pollution, Level Test Inspector,
Transpo^' Dte, Govt. of Delhi,
5/9- Unfdar Hill Road, Delhi-54

(9

3. Shri Amitab NandiV'
Pollution Level Test Inspector,
Transport Dte, Govt. of Delhi, , ,
5/9- Under Hill Road, Delhi-54

4. Shri Sunil Chauhan,
Pollution Level Test Inspector,
Transport Dte, Govt. of Delhi,
5/9- Under Hill Road, Delhi-54

5. Shri Anuj Gupta,
^  Pollution Level Test Inspector,

Transport Dte, Govt. of'Delhi,
5/9- Under Hill Road, Delhiir54

6. Shri Anil Kumar Gulati,
Pollution Level Test Inspector,
Transport Dte, Govt. of Delhi
5/9- Under Hill Road, Delhi-54 - Petitioners,

l/ersus :

1. Union of 'India through
The Chief Secretary to the
Govt. of N.C.T. of Delhi,
5-Shyam Nath Plarg, Delhi-54

2. The Commissioner (Transport),
Transport Dte, Govt. of N.C.T. of Delhi,
5- Shyam Nath narg, D9lhi-54 . Respondants,

Contd 2,
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order

(Passed on this the <=)i c/riaw ^ ^of September,2000
at circulation state)

This applloatisn has bssn filsd to rsuieu ths
ordsr of this bench datsd 2.6.00 passed in 0/1 2690/97

and consapuant grant of benefit of parity of the
upgraded pay scale of fe.2000-3200 and subsequent

sion thereof based on the Sth Centrel pay Commission

recommendations.

On the date of hearing, neither the applicant
nor counsel for respondent uas present Ho

present despite repeated

calls. It uas a matter of igg? h..i i -ar or igg?, duly listed and there-

fora it uas taken up.

Since the respondents did not fiia the reply
inspite of time granted fhio t •need, this Tribunal has passed

the said orripr

r based on averments in the application.
/

_ va perused the various grounds stated in

-e-ppiiostion. ue do not find thet any patent error
feet or law.pas committed by this Tribunal in psssing

the said order. Therefore, this RA is rejected at
circulation stage.

j;
(H,0.Gupta)
flember (Smt.Lakshmi Suamin^Th^

fiember (j)


